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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 	
I 

OA 14/94. 	 Dt. of Order:10-1-94. 

G .V .Ramalaxmi 
.Applzcant 

Vs. 

Union of India, represented by the 
Secretary to Government, Ministry of 
Urban Development, New Delhi. 

Superintending Engineer (co—ordination) 
South Zone (SZ) C.P.W.D., Madras. 

Pay & Accounts.Offjcer (South Zone) 
(Central Public Works Department) 
140, Mershalls Road, Egnore, 
Madras—GOD DUB. 

4, Superintending Engineer, 
Hyderabad Central L1ctrical Circle, 
C.P.W.D., Nirman Bhavan, 
Sultan Bazar, Hyderabad. 

. . .Respondents 

-a - 

Counsel for the Applicant 	: 	Shri N.Ram Mohan Rao 

Counsel for the Respondents : 	Shri N.R.Davraj, Sr.CGSC 
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CAI  

0.A. 14/94 	 Ot. of Decision : 10.1.94 

ORDER 

As per Hon'ble Shri T.Chandrasekhara Reddy, Iiember(Judl.) 

This is an application filed under Section ig 

of the Administrative Tribunals Act,, to direct the 

respondents to pay relief on family pension to the 

applicant and to continue to pay the same andpasa 

such other order or orders as may deem fir and proper 
in me circumstances or the case. 

The husband of the applicant is one 

Late CUR, Krishna Murthy. While working as UDC, 

the said CIIR.Krishna Murthy died on 29.12.90. By 

the time of his death, the said CUR. Krishna Murthy 

is said to have put in service of 20 years. The 

applicant was sanctioned family pension with effect 

from 29.12.90 at the rate of Rs. 700/— per month for 

the first 7 years, and, thereafter at Rs. 423/— by 

making it clear that the Dearness relief on pension, 

as admissible from time to time, will be paid, to the 

applicant. Accordingly the applicant was paid Dearness 

relief on family pension and other reliefs. 

The respondents, on compassionate grounds, 

appointed the applicant as LDC w.e.f., 29.1.92 in 

Hyderabad, Central Electric Division of the Central 

public Works Department, Hyderabad. From the date 

of appointment of the applicant i.e,, 29.1.920  the 

respondents had stopped paying Dearness relief on 

the family pension, on the ground, that from the date 

of appointm*on compassionate grounds, that the 

applicant is not eligible for relief on family 

pension. According to the applicant the stand 
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of the respondents is erro9bus. According to her 

she has to be paid Dearness relief and other allowances  

on the said family pension for which she is eligible. 

According to the applicant, denial of the same is 

illegal. So the present CA is tiled by the applicant 

for the relief as already indicated above. 

C 	We have heard Mr. Siva for Mr.N.Ram Moha, 

Rao counsel for the applicant and Fir. N.R. Devaraj 

standing counsel for the respondents. 

5. 	Along with this CA, the applicant had filed 

the judgements dt. 13.9.93 passed in CAs 1116/93 and 

1117/93 whichuers  disposed of by a Division Bench 

of this Tribunal. The facts in the two disposed 045 
i.e., in CA Nos. 1116/93 and 1117/93 and the facts 
in this CA are identical and similar. This Bench, 

while allowing the said ORs, had directed the 

respondents to pay the applicants thereinp Dearness 

allowance on the family pension, but, restricted the 

benefit only for a period of one year prior to the 
filing of those QAs. As already pointed out, as the  

applicant herein is similarly placed to the applicants 

in ORs 1116/93 and 1117/93, the applicant herein also 

is entitled to the benefit of those judgements. So 

in deciding this OR, we follow respectfully the decisions 

of this Bench in ORs 1116/93 and 1117/93. In the 

result, Ut respondents are hereby directed to pay to the 

r 



-4- 

applicant Dearness relief on the family pension 

with all consequential benet'itsw.e.f., 29.12.92. 

Eventhough the applicant had claimed interest on 

the arrears of Dearness relief and other benefits 

due to be paid to her, in view of the circumstances 

of the case, 	the claLm of the applicant for intares't 

is hera-by rejected. CA disposed accordingly. 

No Costs0  

(T.CHANDRASEKHARA REODY) 
MEMBER (JUDL.) 

Dated : The 10th January 94 
(Dictated in Open Court) 

apr 	 Dap4u  
Copy to:- 

i: Secretary to Government, Union of India, Ministry of Urban 
Dovelopment, NewDeihi. 

2. Superintending Engineer(Co-ord.ination) South Zona(SZ) CPWD, 
madras. 

3.' Pay & hccounts Orficer(South Zone) Central Public Works 
Department) 140, Marshalls road, Egmors, Madras-DOS. 

Superintending Engineer, 1-lyderabad Central Electrical Circle, 
C.P.W.D. Nirman ehavan, Sultan Sazar, Hyd. 

One copy to Sri. N.Ram Mohan Rao, advocate, CAT, Hyd 

One copy to Sri. N.R.Oevaraj, Sr. 0650, CAT, Hyd. 

7. One copy to Library, CAr, Hyd. 

B. One spare copy. 

Rsm/- 
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CHECJED BY 	
APPROVED BY 

IN THE C TPAL AL NIsTpTIVE TRIBUNAL ERABAD BENCH 4  HYDEpj DAD 

THE HON'BLE MR.JtJTICE VSNEELADRI RAO 

/ 	VICECHjjpj 

AD 

THE HOIVBLL: NR.&B.GoRTHI 	:MENBER(A) 
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THE NON BEE MR.T.QkWJDpasyj; 
REpDy 

MEMBER(J)  

THE NON' BLE 	NGARAJAN SMEMBER(A) 

Dated; 

OREWJUIEIJT 

. 	
• 

/ O.A.No,  

Adfl4ttea and Interim directjQb5 
ISS d. 

Allo ed. 

Darsposed of with directions. 

Dism\ssed as withdrawn 
Dism4sed for default 

Rejeàcte /Orde red. 
0 order as to costs 	 • 	.. 
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